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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006
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Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte Nationat Green Tribunat,
Principat Bench,
New Dethi.

N o : J KPCC/ NGt t O A ass t zozs t,Jfrl Date:- ,:to8-2025

Sub:- Report on behalf of Jammu and Kashmir Pottution Control
Committee pursuant to Hon'ble Nationat Green Tribunal, order
daled 24.04.2025 passed in O.A No. 653 of 2024 titted "Yaseer
Farooq Khan V/s Union Territory of Jammu & Kashmir & Ors.".

Sir,

ln compliance to the directions of Hon'bte National Green Tribunat,

Principat Bench, New Dethi order dated 24.04.2025 passed in O.A No. 653 of

2024 titted "Yaseer Farooq Khan V/s Union Territory of Jammu & Kashmir &

Ors.", the Report of the J&K Pottution Controt Committee is submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithf utty,

Enct:- As Above
daLt"Q''L

(Ghansham Sineh) JKAS

Member Secretary
J&K PCC

1).t.e.r
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Before the Hon'ble NationaI Green Tribunal
Principal Bench, New Delhi

OriginatApptication No. 653 ol 2024

IN THE MATTER OF Yasser Farooq Khan V/s UT of
J&K & Ors.

Report on behatf of Jammu and Kashmir Pottution Control Committee in

pursuant to Hon'ble National Green Tribunat Order dated 24-04-2025

passed in OA No. 653 of 2024 titted "Yasser Farooq Khan V/s UT of J&K &

Ors."

Background:

That the Hon'ble NationaI Green Tribunat, Principat Bench, New Dethi vide

order dated 24-04-2025 in OA No. 653 ot 2024 directed as fo[[ows:-

"Respondent no.4 is also not forwarding the requisite information

to the Member Secretary, I&KPCC. Hence, we require the

respondent no.1- Chief Secretary, UT of )&K to look into the matter

and issue appropriate instructions to respondent no.4 to furnish

the requisite information and also to ,rlle response.

ln spite of service of notice, neither respondent no.1 and

respondent no.4 has appeared before the Tribunat nor they have

filed their reply till now.

Let a copy of this order be forwarded to Chiet Secretary, UT of J&K

by email for necessary compliance.

l&KPCC will file further reply within four weeks."
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Status Report:

ln comptiance to the aforesaid directions of Hon'bte NationaI Green

Tribunat, Principat Bench, New Dethi issued on24-04-2025 in OA No. 653 ol2024,

the report of the J&K Pottution Control Committee is submitted as under:-

That Director Geology and Mining Department J&K was requested vide

No. JKPCC/Sc./OA-653120241273; dated: 1 6.05.2025 (Copy enctosed

as Annexure 1) to share comptete detaits with J&K PCC in respect of :

a) Source of the raw materiat.

b) Name of the mining btocks.

c) Quantum of the raw materiaI consumed during tast one year

that is f rom 1't January 2024 - 31't December 2024.

The Department of Geotogy and Mining vide No.

337/DGM/LSJ/0A/653/2024(E-7496412); dated:13.05.2025 have

submitted unit-wise detaits of the material purchased from the tegat

source (minor mineral btock) atong with minor mineral btock numbers

in respect of 10 stone crushers during the period 01-01 -2024 to 31-03-

2025 (Gopy enctosed as Annexure 2).

Brief status of 10 stone crusher units and 04 Hot Mix Ptants furnished

by the Geotogy and Minig Department is reproduced as under:

1

2

S

No.
Name of the Crusher

Unit Holders
Source of Material

(Minor Mineral
Block)

Quantity
purchased

from
01.01.2024to

31.03.202s

After futfitting att the requisite
formatities Stone Crushers

operationatas per J&K Stone
crushers/Hot and Wet Mixing
plants regutation rutes 2021.

1 M/s Bharat Stone
Crusher

15,4 58889.5 MT Operationat

2 M/s Mohd Rafiq Chesti
Stone Crusher

22,08 9906 MT Operational

J M/s Mohd Rafiq Chesti
Hot Mix Ptant

Used crushed
materiatof own

crushers

Previously not operationaI due
to off season but currentty
operational and usage of
crushed material from its own
crusher.

4 M/s Masood Stone
Crusher

24 301 I MT

5 M/s Masood Hot Mix
Plant

Used crushed
materiaIof own

crushers

Previously not operationat due
to off season but currentty
operational and usage of
crushed material from its own
crusher.

6 M/s Ghai stone crusher 18,19 40320 MT OperationaI

7 M/s Ghai Hot Mix
Ptant

Used crushed
materiaI of own

crushers

Previousty not operationat due

to off season but currentty
operationat and usage of
crushed material from its own

Page 2 of 5
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crusher.

M/s Himatyan Stone
Crusher

31,1 0,8,28,24, 1 8, "1 9. 32663 MT OperationaI

o M/s Patet engineering
Stone Crusher

31 & DisposatPermit 25400 MT Operationat

10 M/S 79 RCC GREF

Stone Crusher
Road side cutting
using for crusher.

Recentty operationaI

11 M/s Mohd. Yousif
Stone Crusher

08,10,18 1160 MT Operationat

12 M/s Mehnaz Stone
Crusher

24 498.5 MT OperationaI

13 M/s Ghutam Nabi
Stone Crusher

4,10,8 17725Mr Operationat

14 M/s Ghutam Nabi Hot
Mix Ptant

Used crushed
materiaI of own

crushers.

Previousty not operationat due

to off season but currentty
operationat and usage of
crushed materiat from its own

crusher.

Further, Directorate of Geotogy and Mining Department have also reported

that verification of the stone crusher units was carried out by the DMO, Poonch

atong with staff. The avaitabte tegat quantity of raw materiaI as wetl as finished

goods was measured and cross checked with the physicat quantity and avaitabte

tegat quantity on department portat was found mis-matched with the physicat

quantity in respect of the fottowing stone crushers:

1) M/s GN Mir Stone Crusher

2) M/s Bharat Stone Crusher

3) M/s Chesti Stone Crusher

4) M/s Masood Stone Crusher

5) M/s Ghai Stone Crusher

6) M/s Mohd Yousif Stone Crusher

7) M/s 79 RCC GREFF Stone Crusher

Simitarty, a 3 member committee constituted by J&K PCC was

directed to conduct inspection of these stone crushers/Hot and Wet

Mix Ptants and furnish a report specificatty as to whether they are

comptiant to the revised guidetines inctuding siting criteria for

estabtishment and operation of stone crushers and Hot Mix Ptants in

J&K vide this office No. JKPCC lNGTl2o24l5530-35; dated; 01.08.2025

(Copy enctosed as Annexure 3):

a) As to whether the otd stone crushers/Hot and Wet Mix Ptants,

which are deficit of siting criteria/PCDs/PCMs have taken

additional measures as prescribed in the cotumn 6(i), 6(ii) and

Page 3 of 5 &w
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6(iii) of the revised Guidetines inctuding Siting Criteria for

Estabtishment and Operation of Stone Crusher and Hot Mix

Ptants in J&K vide No. 37 JKPCC of 2023 dated 27-02-2023,

issued by the J&K PCC.

b) Cross-check the unit-wise detaits of the materiats received

from the Directorate of Geotogy and Mining Department, J&K

with the records of the units and point out discrepancy if any.

The 3 member committee constituted by the J&K PCC has submitted

its report vide No. PCC/DO/Samba-S/20251164-65; dated: 06.08.2025

(Copy enclosed as Annexure 4). Hightights of the report are tabutated

as under:

S.
No.

Name of the
Stone Crusher/
Hot Mix Ptant

OperationaI
Status

Status of PCDs/PCMs as
per 6(i), 6(ii) and 6(iii) of
Guidetines for Stone

Crushers,2023.

Consent Vatidity

1 M/s H ima tya n

Stone Crusher
OperationaI lnstatted February 2027

2 M/s
Ahmed
Crusher

Masood
Stone

Operationat I nsta tted August 2027

3. M/s
Ahmed
Ptant

Masood
Hot Mix

Non-
OperationaI

Not Appticabte December 2027

4. M/s Chesti
Enterprises Stone
Crusher

Operationat Not futty lnstatted
(conveyor bett not covered

by the Gl sheets)

)une2026

5. M/s Chesti
Enterprises Hot
Mix Ptant

Non-
operational

Not Appticabte April2024

6. M/s MY Stone
Crusher

Operationat lnstatted 15th March 2026

7 M/s Patet
Engineering Ltd.

Operationat lnstatted November 2025

8 M/s Mehnaz Stone
Crusher

Operational lnsta tted Aprit 2028

9 Operationat lnstatted and Not
Appticabte for HMP

)une2026

M/s Ghai Stone
crusher and Hot

Mix Plant

Operationat lnstatted )anuary 2026

11 M/s Bharat Stone
Crusher

Operatlonat lnstatted February 2027

12 M/s 79 RCC GREF
Stone Crusher
and Hot Mix
Plant

Non-
OperationaI

insta tted 'l . Stone crusher
Nov.2025.
2. HMP Dec.2024.

Page 4 of 5 *q^n-
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J&K PCC taking the cognizance of the reported discrepancy / mismatch in

the materiat of 7 stone crusher units have issued show cause notices to the upon

them for tevying of Environmental Compensation for reported d iscrepancy/mas-

match in the avaitabte tegat quantity on department portaI and physicaI quantity

avai[able with them during the inspection within in a period of 10 days. (Copies of

the notices are enclosed herewith Annexure-S).

P-rayer

ln the premises, it is therefore respectfulty prayed that the report may kindty

be taken on record before the Hon'b[e NationaI Green TribunaI for consideration.

c6O%-^"'-
(Ghansh6m Singh)JKAS
Member Secretary z).b' >f
J&K PCC
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*trr;y,Lt/tL- I
Jammu and Kashmir

Pdiiution Control Committee
chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail. com

0191 -2472881,2476925

TTt]WT5A
NEWDELHI 2024

PariveshBhavan, Forest
Complex

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

r[o]rl\#/

Director,
Geology & Mining Department,
lammu & Kashmir.

No.: IKPCC/Sc./oA- 653 /2024/ X> Date: lG 05-2025

Sub: OA No. 653 /2024 titled "Yasser Farooq Khan V/s UT of f &K & Ors."

Ref: Hon;'ble NGT order dated 24.04.2025.

Sir,

Please refer to the subject & reference captioned above. In this

connection, I am to convey that Hon'ble NGT vide its order dated 24.04.2025

has issued following directions in the matter of O.A 653/2024 titled "Yasser

Farooq Khan V/s UT of f&K & Ors."

"Above report mentions that though relevant details to ascertain

legitimaLy of source of raw material consumed by respondents/ stone

crushers/ hot and wet mix plants were sought from Director Geology and

Mining Department but in spite of the communications same have not

been supplied, therefore, report in this regard could not be furnished.

We find that respondent no,7-Chief Secretary, Union Teruitory of

Jammu & Kashmir and respondent no, 4- Director, Department of Geology

and Mining have nor filed their reply.

Respondent no.4 is also not forwarding the requisite information to

the Member Secretqry, I&KPCC. Hence, we require the respondent no. 7-

Chief Secretary, UT of J&K to look into the matter and issue appropriate

instructions to respondent no.4 to furnish the requisite information and

also to file response."

96%^"4-
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As such, you are again requested to share with |&KPCC complete details

in respect of

a) Source of the raw material.

b) Name of mining blocks.

c) Quantum of raw material consumed by these units during last 1 year i.e

from 1st Janu ary 2024 to 31"r Dec., 2024.

The details as above may be shared by or before 20.05.2025 for further

needful compliance to Hon'ble NGT.

Yours faithfully,

r"n"",#,sJi&Bifttr
t'u.MemberSecretary t6.g. h_
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ffiffi
Government or fiHlnu and KashmirDirectorate of Geology and n{ining, iAX

4th Floor, Udyog ghawan, Jamm-u-

The Member Secretary
J&K Pollution Control Committee
l&K, Jammu/Srinagar.

No : - 337DGM /Ld/ oa/ 6s3/2024(E-74s64L2) Dated : -13 .s.2o2s
subject:-Hon'bre NGT order dated 31.05.2024 in oA No. 653/2a24 titred yasser Farooq rhan vzs cpcB and ors.

Sir,

Yours faithfully
Encl: Al n

Kindly refer your office letter No. JKpCC/NGT/ ClA653/ ZS/2273 dated 18.03.zazs read with rrro.gg dated 19.04.2025regarding the subject cited above. rn ilrii context, I am directedto enclose herewth tefter N.o: 02(IIi)Jt-DGM/CCru ammu/Z!_23/469 dated 7.5.2A25 received from irr"'omc" orliinl Director,Jammu arong with the detairs of th; -ston. 
crusher Units incompriance to the Hon'bre NGT order oateo 31.05.2a24in oA No.653/ ZAZ4 in rhe case rHed yassei r.r;;q Khan V/S CPCB and

3firi: 
Annexure-"A" for favour of inroimation and nu."rrury

r. Rajinder Singh

D irectoraru or c"o 13# i1,1(f, yr:[
D

,al42"t{

fb-
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Government of Jammu and Kashmir
Officc of the Joint Director, Geology & Mining Department

J.L Nchru Udhyog Bhawan,46 Floor, Rsil Head Complcx, Jammu.

The Director,

Geology & Mining Departrnent,

)8d(, Jammu.

Dared ofircsp}Zs

subiect: original application N0,65312024 uffed yasser Farooq Khan v/s ur of l&K
and 0rs.

Ref erence: DGM office letler No.33ZDGM/tc,l0Al5 fi Raz4{E-t 4g64tz),
dated 01-05-2025

L/{?

Sir,

Kindly refer above cited subJd mater and reference, In Brls regard, I am
directed to enclose herervith a report l.r.o orlglnal Appllcauon No.553/2024 uEed
Yassr Farooq Khan V/5 UT of l&K and Ors as per avallable record ln Dlstrict Mlneral
Office, Poonch for kind informaHon.

Encl:

Yours faithfulty

384

Fih ft, lr(it{ lrrl0f,il(H(bpcHl/l,,luz{ 0J.Dutriclc}MT[ or Gforocy & ]ilrt*lc (our$ot s8cfi] (c9BrBrtcr tto. ,.]r.lt]
ssMiditd 1ro1) rur,rrr t', o[ rw]Not8 srN{'fl RAt'lA- t{5n'$6t.(rat. ctot0sl5r srAoe {, D[?tQf D8tcfoi^rt of G6ot"ocy e u$rNG un rv0J/?ot5 |l:{t !m

officer,-ffinrcc-r
Geolqy &,Mlnlng Depar&nent,

Jammu

\'l*r*
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The loint Director,

Geology & Mining Department,

Jammu.

subjecfi original appllcauon N0.653/2024 tifled yasser Farooq Khan v/S UTof J&K
and Ors.

Ref e re n ce : DG M off i ce I ette r N o. 3 3zDG M I LcJ I o A t 6si t zoz4 (*7 #5 4Lz),
dated 01-05-Z0Zs

Sir,

Kindly find enclosed herel,vith dehlls in regard to O.A No.653/2024 UUed
Yasser Farooq Khan VIS UTofJ&Kand Ors.

So it is hereby submithd for your kind infonnation and for tufther
necessary action at your end.

€"&*/ Qa Lu,ta).
Yours faithfully.

Vl,*&rr.os.%2.{
Javed lqbal ,/

TechnicalAssistant ,/
Geology & Mining Department, $6rmu

Copy to the:
l.Assistant Legal Remembrancer, Geology & Mining Department Jammu forinformation.

<0"*a

t,

\$T,

385

l,{}/r/zo2.r!-DrRECrOflaYe oF GIOLOGY A XlNtt{c (OUtStO[ SECT!] (qofl{uter fio. ,a9t4tel

t
Direc

uR ua.IND{R Sl|t6n rlANA. &!'t"(i61-GEr(, GrOLO6|ST GRADe .,. Dfrr Of OTRECTORATE of 6EOLo6y t kll'ltilC on lr/otllot5 ,r".{ rm
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,t.-, Annq*r Tt e-+ g,

subject: oA No.6s3/2024 TiHed yasser Farooq Khan vs uT of J&K

& Ors.

As per the directlons received from Joint Director Jammu on 01-

05-2025 and in compliance to the directions of Hon'ble National Green

Tribunal Principar bench, new Derhi dated z4-g4-2o25 passed in oA
No. 653 of 2o24 TiHed yasser Farooq l(han versus ur J&K and

others, the compriance report of Georogy and Mining Deptt. is submitted

herewith

undersigned scrutinized the record received from District Mineral

office Poonch and as per the available record detail of the stone crushers

/Hot Mix plants reflected in the petition alongwith the Legal sources of raw
materials and periodical regular penalues imposed for violation of rules is
given as under:

386

SgCtT, (Compui, l{o- ,.ra{tt,
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613



ea -r

?

+

387
I,i" hc rr , . 'li.L,),j.'itrrrij!i|t'!IL)HAItr()l fitolocrdHll{l$G(owsto{5tcrt}(cornp.utsito.r{r6{rt,

S.l',lo Name of (he
Crusher Unlt
Holders

purchased lrom
Legal sourcos (Mlnor
Mlneral Black)

purchased
01.01,2024
31,03.2025

from
to

formallllas. Stone Crushers
operatlonal as per S,0.6A.

Afler the

Stone Crusher

M/s 5,4,

M/s I'lohd Raliq
Chesli stone
crusher.

22,09 MT operatianal

M/s Mohd
Chestf Hot llix
Plant

crushed material
of own crushers

Used not operationaldue to
off season but cufienlly
operalional and usage ol crushed
m aterial from its own crusher.

Stone crusher.

ll/s 24, 9MT operalional

lvI/s Masood
Mix Plant of own crushers

material

off season but cunenily
operctional and usage of
crushed malerial from awn
crusher.

not due to

M/s slone
crusher

18, I

hot mix planl
slone

of own crushers operatianal fo
otr season but curenlty
Opeationat ofusage cn*sied
material from ,rs own crusier.

Slone crusher
l,Us 24,,10,9, openlional

Englnoerlng
Slono crusher

3

Grsl slons crushar.
s/de cuttlng uslng

lor

slono cntghsr

Slono crushar
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ln this context it is submitted that DMO poonch alongwith staff inspected the Stone
crushe r units for verification and it was found that the documents as per S.O 60 i.e
CTO,Noc from DC office of the unit and di s patche d reg isters were ma i ntai ned. However,
stocks of raw material as well as the finished goods was measured in presence of thestaff of the crusher unit holders and where the available legal quantity on deparlmentportal was found mis_matched with the physical quantity, notices were served to thefollowing Stone Crusher Un its: -

60,, G N Mir stone crusher online available quantity was 16944.576 MTS ofmaterial however at site there was a difference of approximatety extra g{mfS
of material in the forms of dumps and penalty imposed of an amount of rupees
2,61,25A and Zo/o tax, four dumpers and one excavator was seized and a penalty
ol 1,18,830 was imposed in the year Z0Z4 for extraction and transportation of rawmaterial illegally without valid e challans.VfilS Bharat stone crusher online available quantity was 8399 MTS
however at site there was a difference of approximately extra

of Tpterial
1250 MTS

material in the forms of dumps and penalty imposed of an amou nt of rupees
943v.Mts

,750 and 2"/o tax
Chesti stone crusher online available quantity was 53{!,MTS

ce of approximately extra g'il0 tvtts

2/ tax.
N,/MIS Masood stone crusher

ifference of approxlmately

online available quantity was 760LDTS
extra 500 MTS

of materialhowever at site there was a d of materialin the forms of dumps and penalty lmposed of an amounl of rupeesl,3ZS00 andPlus Zo/o tax
,$,./.tvlts onal

however at sile there was a dlfferen
of material
of materialin the forrns of dumps and penalty imposed of an amount of rupees 2,47,500 and

I in the fo

4s6J,rTS
85OO MTS

stono crushsr onllno avallable quantity washowever at aite there was a dlfferenco of approxlmately oxtra
malerial

materialrms of dumps and ponalty lmposod of an amount of rupees 2S,32,S00and 2o/o tax, Ons oxcavator was selzod and a ponalty of in-lhe vear 20^ L

ll rt?i,:/a(]?..r:,.(,rrtI r*ToRArE or cEotocy E ,illiltllc (ouTsloE 5ECrD

388

lcooputar ilo. r4rnrll)

-of 
DIRrCTOIATE OF CEOLOGy & Ht$$t6 on ttlot/rorr ltrl. srr

Ghulam
Slonelr/abi

crusher.

4,10,9 MT operallonal

Mls Ghulam
Nabi Hol Mix
Planl

of own crushers.

Used material

off season bul
currently operallona! and usage
of crushad malerlal from its own
crusher.

nol operalional due to

GRAOE.I, OTPI

7-
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6. III/S Mohd yousif stone crusher online ava ilable quanmaterial however at site there was a d lfforence of approx
tity was 93,97
lmately extra 1

pfr of
in the form of dumps and penalty Imposed of an amount ofrupees 41ZSO and Z%

TS
tax. One excava tor, one dumper and one tipper was se ized and a penalty of anamount Rs 53625 was imposod for extraction and transportailon of raw materialwithout vatid e- challan in the year 2A24.7.79RCCGREFF stone crus her operations are defined for const ruction of exigentborder roads usin raw

mate riaI and royalty paidas per a cable

copies of the notices served is encrosed herewith,
It is pertinent to mention here thal, as per s.o,60 lnstaltation of stone crushers

}nI $;:, X :ff L$;.1' ::* C 
" ",* 

I c om m itte e, D e p uty c om m i s s i o n e r c o n ce rn ed

Further Multi Depaftmental District Levet task force committee (MDDLTFC]stands framed by government to counter au reported'lllegal extractions concernedsSP being one of its *"rnn"i".whire oeputy Commissioner of the District it,s
;H,j,T:;#" 

said committeecanies unflinching ,"inror.ement to counter any reporred

ln case any of the department facilitating the installation of or operation of the unitwould communicate to this department regardiirg non adherence of the unit or otherwise'this department will instantly beactivate l-porti ro-r purchase and sare of raw Materiaras well as crushed materiats and disaltow the operationar basis instanly.as this office hasnot received any communication from othe, .trr,ur',oroer departmiiiincruoing Districtadministration it becorne trespass of jurisdictio,', io ,.rirt the activiii", i"r"r, however thedepartment in spite of a limited Manpower leaves no stones untumed to counter anyreported illegal Mining in the area. ln addition to this, as and *iui'"ny body found
ilijfr: 

in illegal Mining, this office along with Potice has taken .tri"i'".tion against the

A concept of the
crushers and hot mix pl
due respect and honor
passed in this regard

Hence submltted.

petition reveals the petitioner being aggrieved of operations of theants units of whlch
This office infor any injunctions of the Hon'b le court will abide by any direction

yours falthfully.

,.Wf'os'xoes'
Georosy -H;llfilsTi.**\, 

Ja mm u

389
t'k tro. 94,16 r.r,*ci!u{f.pcr,r},,r/:or.-or.DlREcroAATg of 6Eolo6y & r/riNrflc (ourslDE 9ECTT] (cornputer ilo. ,ar6{re}*3:3:-:"*l'. {girrif b,, os RA'll,uDEA ltrictr na],o' rsr-e6r-s[M, .Eolocrsr o*, -,, oa* er Dl^EcroMT[ of ctolo.y ] ]r*,,*c in rrl(]r/2o15 rr:* lfr
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K PCEJammu and Kashmir
Pcllution Control Committee

- ,. chairmanSTjkspcb@gmail,com
membersecretaryjkspcb@gmai l.com

0191 -2472881,2476925

;';','ffir156

frq)1s'tut!* Z
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Raibagh, Srinagar, 190 008
NEW DELHI .i{T.,..;

1) Sh. H. S. Getoch, AEE/D.O, PCC Samba (South).

2) Sh. Sanjay Rathore, JEE/D.O, PCC Jammu (North)'

3) Sh. Arshad Nazir Matik, JEE/D.O, PCC, Rajouri'

No: JKPCC/NGT|2I2A/ ff Zo -if Dated: o l-oa-zozs.

Sub:- Monitoring of Ambient Air Quatity and Ambient Noise Level of Stone

Crushers/Hot and Wet Mix Ptants in District Poonch, in OA No. 653/2024 titted
Yasser Farooq Khan Vs. UT of J&K and Ors. before the Hon'bte NGT.

Ref : Committee constitu ted vide this Office No. JKPCC/NGT/OA 168-172 dated 1 3- 06-

2024.

Pl,ease find encl.osed herewith a copy of the (i) report of Joint Committee

submitted on 12-A8-2024 and atso (ii) unit wise detail, of the materials purciiased from

the tegat sources (Minor Minerat Btocks) and material, purchased by these 14 stone

crusher/HMP w.e.f 01-01 -2024 to 31-03-2025 of District Poonch as received from the

Directorate of Geotogy and Mining, J&K.on 13-05-2025.

You are accordingty, advised to conduct inspection of these stone crushers/Hot

and Wet Mix Ptants and furnish a report specificatl.y:

(i) As to whether the otd stone crushers / Hot and Wet Mix Ptants, which are deficit

of siting criteria/PCDs/PCMs have taken additional measures as prescribed in

the cotumn 6(i), 6(ii) and 6(iii) of the revised Guidetines incl.uding Siting Criteria

for Establ.ishment and Operation of Stone Crusher and Hot Mix Ptants in l&K

vide No. 37 JICPCC ot 2A23 dated 27-02-2023, issued by the J&K PCC.

(ii) Cross-check the unit-wise detaits of the materiats received from the

Directorate of Geotogy and Mining Department, J&K with the records of the

units and point out discrepancy if any.

The report of the Joint Committee shoutd reach J&K PCC by or before 08-08-2025

positivety, as the J&K PCC have to fiLe compl.iance / Action Taken Report to the Hon'bte

NGT wett before the next date of hearing i.e. 19-08-2025.

Matter be treated as Most Urgent.

ronans#$',kf(fr"a-
MemberSecretary I'3'ff

J&K PCC
Copy to the:-

1. Deputy Commissioner, Poonch for favour of information.
2. Regional. Director, PCC Jammu for information.
3. Divisionat Officer, PCC, Poonch for information and to extend al.t possibte

supports to the visiting members of the joint committee.

1.
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Government of Jammu and Kashmir
Pollution Control Committee
Divisional Office Samba-South

E mail : @oo c t samOaso ut l@ mu

4qwvLtlL- ?

$;Urrffi'
.\i ! -:1t,t1l$ L.\lry i, ',rre t ; ;-

t

The Member Secretary,
J& K Pollution Control Committee.
Jammu.

No: PCC/Do/Samba-5120251 ldl- GS Date: O{rcatzozs

Subject: lVlonitoring of Ambient Air Quality and Ambient Noise level of Stone Crushers/Hot

and Wet Mix Plants in district Poonch, in OA No. 653/2024 titled Yaseer Farooq Khan

V/s UT of J&K & Ors - before the Hon'ble NGT.

Reference:-No:JKPCC|NGT1202415530-35 Dated:01-08-2025

Sir,

Kindly appertaining to the subject matter and letter referred above, find enclosed the

detailed inspection report of the committee for perusal please.

Submitted PIease.

Yours faithfully,

a4 5

Enclosures: _ 1s \r, .

Hansraj Singh
D.O,

Copy to: -

The Regional Director, JK PCC-Jammu for information please

,cL^)L \N)

* g.g- Y
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D
# M/s Himalaya Stone Crusher,

Pandhali Nalha, at Mohra Bachai, Surankote.District- Poonch.
I

I Terms of reference (TOR) as

per letter no.

JKP C C/NGT I 202 4 / ss30 -3 3

Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/flot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in the
column 6(i), 6(ii) and 6(iii) of
the revised guidelines
including siting criteria for
establishment and operation
of Stone Crushers and Hot
Mix Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023, issued by the J&K PCC.

Operational status: - Operational, at the time of inspection

Status with regard to the PCDs/PCMS as per the TOR: -

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher, Screens/Classifiers
must be properly enclosed/covered with GI Sheets enclosure or of other solid
material but not by Tarpaulin.

- The Jaw crushers are covered ivith CI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of used

tyres covered.

Conveyor belts are made of high grade rubber only, and not by the used tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials must
be fully covered with the thick sheet of suitable material with adequate water
sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water
sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Sam ba-S/202 4 I 17 4 Dt 12-08-2024.

2(ii) Cross check the unit-wise
details of the materials
received from the Directorate
of Geology and Mining
Department, J&K with the
records of the units and point
out discrepancy if any.

The details of the materials received by the unit holder from the Directorate of
Geology and Mining Department, J&K which has been enclosed along with
the above referred letter was examined, and the Committee also collected the
record as provided by the unit holder regarding purchase of raw material
through E- challan/portal and details of the subsequent sale and the same has

been enclosed as "Annexure -A" for perusal please.

The committee is of the opinion that both the records as provided by'the unit
holder regarding Sale and purchase and the mining department, may kindly be
forwarded to the Geology and Mining department for analyzing the
discrepancy, if any, as the matter directly pertains to the concerned department,
being subject matter expeft.

rk
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IU/s Himalaya Stone Crusher, Pandhali Nalha, Mora Bachai, Surankote.Poonch
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# M/s Masood Ahmed Stone Crusher.
vit e Kalai Tehsil Hav District Poonch.

Terms of reference (TOR) as

per letter no.
JKPC C/NGT I 202 4 I 5530 -3 5

Dated: 0l-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025

respectively, as per the TOR.

2 (i) As to whether the old stone

crushers/flot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in the
column 6(i),6(iD and 6(iii) of
the revised guidelines
including siting criteria for
establishment and operation of
Stone Crushers and Hot Mix
Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023,issued by the J&K PCC.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets

enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of
used tyres covered.

- Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must be fully covered with the thick sheet of suitable material with
adequate water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water

sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Samba-S/202 4 I 17 4 Dt 12-08-2024.

2(ii). Cross check the unit-wise
details of the materials
received from the Directorate
of Geology and Mining
Department, J&K with the
records ofthe units and point
out discrepancy if any.

The details of the materials received by the unit holder from the

Directorate of Geology arrd Mining Department, J&K which has been

enclosed along with the above referred letter was examined, and the

Committee also collected the record as provided by the unit holder
regarding purchase of raw materialthrough E- challan/portal and details
of the subsequent sale and the same has been enclosed as "Annexure -
B" for perusal please.

The cornmittee is of the opinion that both the records as provided by the

unit holder regarding Sale and purchase and the mining depaftment, may
kindly be forwarded to the Geology and Mining department for
analyzing the discrepancy, if any, as the matter directly pertains to the

concerned department, being subject matter expert.

I
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M/s Masood Ahmed Stone Crusher. Village Kalai, Tehsil Haveli, District, Poonch.
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M/s Masood Ahmed Hot Mix Plant.
Village Kalai, Tehsil Hargli, District, Poo

1 Terms of reference (TOR) as

per letter no.

JKP C C/NGT I 202 4 I 5530 -3 5

Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025

respectively, as per the TOR.

2 (i) As to whether the old stone

crushers/Ilot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in the
column 6(i),6(iD and 6(iii) of
the revised guidelines
including siting criteria for
establishment and operation
of Stone Crushers and Hot
Mix Plants in J&K vide
No.37 JKPCC of 2023 Dated
27 -02-2023,issued by the
J&K PCC.

Operational status: - Non Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (i), 6.1 (ii) and 6.1 (iii), are not applicable with regard to the HMPs,

however Drum Type Hot mix plant with APCDs as, Wet Scrubber,

Settling Tank, and Stack Height Approx. l1-12 mtrs was found installed

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.

PCC/DO/Samba-S/202 4ll7 4 Dt 12-08-2024.

2(ii) Cross check the unit-wise
details of the materials
received from the Directorate
of Geology and Mining
Department, J&K with the
records ofthe units and point
out discrepancy if any.

The Directorate of Geology and Mining Department, J&K in his letter has

mentioned that"(Jsed crushed material of own crushers", thus record not

subrnitted separately to the Comrnittee.

undaPr/ h4f T
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M/s Masood Ahmed Hot Mix Plant. Village Kalai, Tehsil Haveli, District, Poonch.
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# M/s Chesti Enterprises Stone Crusher.
Village Gundi, Drungli Nallah , Kankote, District, Poonch..

1 Terms of reference (TOR) as per
letter no. JKPCC/NGT I 202 4 / 5330-
35 Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/flot and Wet Mix Plants,
which are deficit of citing criteria/
PCDs/PCMs have taken additional
measures as prescribed in the
column 6(D, 6(iD and 6(iii) of the
revised guidelines including siting
criteria for establishment and
operation of Stone Crushers and
Hot Mix Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023,issued by the J&K PCC.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (D- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets

enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead
of used tyres covered.

- Conveyor belts are made of high grade rubber only, and not by

the used tyres.

6.1 (iii). The conveyor belts provided to carry different grades of
materials must be fully covered with the thick sheet of suitable
material with adequate water sprinkling provided at different points
on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the

water sprinklers at different points.

As regards to the Siting criteria, the information regarding the same
stands already submitted as per the previous report of the Committee
vid e No. PCC/DO/Sa mba-S I 202 4 I 17 4 Dt 12-08-202 4.

z(ii). Cross check the unit-wise details
of the materials received from the
Directorate of Geology and
Mining Department, J&K with the
records ofthe units and point out
discrepancy ifany.

The details of the materials received by the unit holder frorn the
Directorate of Geology and Mining Department, J&K which has

been enclosed along with the above referred letter was examined,
but the records of purchase of raw material and sale has not been
provided by the unit holder.

M(
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M/s Chesti Enterprises Stone Crusher. Gundi Kanakote, Drungli Nallah, Mandi, District, Poonch.
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# IWs Chesti Enterprises Hot Mix plant,
Village Gundi, Kankote, Drungli Nallah. Poonch.

I Terms of reference (TOR) as

per letter no.
JKP C C/r\ GT I 202 4 I 5530 -3 5

Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025

respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/flot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in the
column 6(i),6(iD and 6(iii) of
the revised guidelines
including siting criteria for
establishment and operation of
Stone Crushers and Hot Mix
Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023,issued by the J&K PCC.

Operational status: - Non Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (i), 6.1 (ii) and 6.1 (iii), are not applicable with regard to the

HMPs, however Drum Type Hot mix plant with APCDs as, Wet

Scrubber, Settling Tank, and Stack Height Approx. 07-08 mtrs was

found installed.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Samba-S/202 4ll7 4 Dt 12-08-2024.

2(ii) Cross check the unit-wise
details of the materials
received from the Directorate
of Geology and Mining
Department, J&K with the
records ofthe units and point
out discrepancy if any.

The Directorate of Geology and Mining Department, J&K in his letter has

mentioned that"Used crushed material of own crushers", thus record not
submitted to the Committee.
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M/s Chesti Hot Mix Plant, Village Gundi Kanakote, Drungli Nallah, Mandi, Poonch.
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#

I Terms of reference (TOR) as

per letter no.

JKPCC/NGT t2024 I 5530 -35
Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/flot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in the
column 6(i),6(ii) and 6(iii) of
the revised guidelines
including siting criteria for
establishment and operation
of Stone Crushers and Hot
Mix Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023,issued by the J&K PCC.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMS as per the TOR: -

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be pro enclosed/covered with GI Sheets

enclosure or of other solid

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of used

t;rres covered.

- Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must be fully covered with the thick sheet of suitable material with adequate
water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water

sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Samba-S/202 4/ 17 4 Dt 12-08-2024.

but not Tarpaulin.

2(ii) Cross check the unit-wise
details of the materials
received from the Directorate
of Geology and Mining
Department, J&K with the
records ofthe units and point
out discrepancy if any.

The details of the materials received by the unit holder from the
Directorate of Geology and Mining Department, J&K which has been

enclosed along with the above referred letter was examined, and the
Committee also collected the record as provided by the unit holder
regarding purchase of raw material through E- challan/portal and details
of the subsequent sale and the same has been enclosed as "Annexure -
C" for perusal please.

The committee is of the opinion that both the records as provided by the
unit holder regarding Sale and purchase and the mining department, may
kindly be forwarded to the Geology and Mining department for anaryzing
the discrepancy, if any, as the matter directly pertains to the concerned
d being subiect matter expert.

M/s MY Stone Crusher
Village Dingla/ Janyar, Bandi Chechiyan , District, Poonch.

ROJECT SPECIFIC UNIT as r office record
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I\tlls MY Stone Crusher, Village Dingla, Bandi Chechiyan , District Poonch.
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M/s Patel Engineering Limited,
Viilage Bufliaz Surankote, District Poonch.

ROJBCT SPECIFIC UNIT as r office record

#

Terms of reference (TOR) as per
letter no.

JKPC C/NG T I 202 4 I 553 0 -3 5
Dated: 0l-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/flot and Wet Mix
Plants, which are deficit of citing
criteria/ PCDs/PCMs have taken
additional measures as

prescribed in the column 6(i),
6(ii) and 6(iii) of the revised
guidelines including siting
criteria for establishment and
operation of Stone Crushers and
Hot Mix Plants in J&K vide
No.37 JKPCC of 2023Dated27-
02-2023,issued by the J&K PCC.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDsiPCMs as per the TOR: -

6.1 (D- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets
enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of used
tyres covered.

Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must tre fully covered with the thick sheet of suitable material with adequate
water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water
sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Sam ba-S/202 4 I 17 4 Dt 12-08-2024.

Cross check the unit-wise details
of the materials received from
the Directorate of Geology and
Mining Department, J&K with
the records ofthe units and point
out discrepancy if any.

2(ii)
The details of the materials received by the unit holder from the Directorate
of Geology and Mining Department, J&K which has been enclosed along
with the above referred letter was examined, and the Committee also
collected the record as provided by the unit holder regarding purchase of
raw material through E- challan/portal and details of the subsequent sale
and the same has been enclosed as "Annexure -D" for perusal please.

The committee is of the opinion that both the records as provided by the
unit holder regarding Sale and purchase and the mining department, may
kindly be forwarded to the Geology and Mining department for anaryzing
the discrepancy, if any, as the matter directly pertains to the concerned

matter expert.being subiect
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M/s Patel Engineering Limited, Viilage Bufliaz Surankote, District Poonch. 0
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@
# M/s Mehnaz Stone Crusher,

Village Kalai, Tehsil Haveli, District Poonch.
I Terms of reference (TOR) as

per letter no.
JKPC C/NG T I 202 4 / 553 0 -3 s
Dated: 01-08-2025.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025

respectively, as per the TOR.

2 (i) As to whether the old stone
crushers/Hot and Wet Mix
Plants, which are deficit of
citing criteria/ PCDs/PCMs
have taken additional
measures as prescribed in
the column 6(i),6(ii) and
6(iii) of the revised guidelines
including siting criteria for
establishment and operation
of Stone Crushers and Hot
Mix Plants in J&K vide
No.37 JKPCC of 2023 Dated
27 -02-2023,issued by the
J&K PCC.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets

enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of used

tyres covered.

- Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must be fully covered with the thick sheet of suitable material with adequate
water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water
sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Samba-S/202 4l 17 4 Dt 12-08-2024.

2(ii). Cross check the unit-wise
details of the materials
received from the
Directorate of Geology and
Mining Department, J&K
with the records of the units
and point out discrepancy if
any.

The details of the materials received by the unit holder from the
Directorate of Geology and Mining Department, J&K which has been
enclosed along with the above referred letter was examined, and the
Committee also collected the record as provided by the unit holder
regarding purchase of raw material through E- challan/portal and details
of the subsequent sale and the same has been enclosed as "Annexure -
E" for perusal please.

The committee is of the opinion that both the records as provided by the
unit holder regarding Sale and purchase and the mining depaftment, may
kindly be forwarded to the Geology and Mining department for analyzing
the discrepancy, if any. as the matter directly pertains to the concerned
department, being subject matter expert.
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M/s Mehnaz Stone Crusher, Village Kalai, Tehsil Haveli, Poonch
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!

1 Terms of reference (TOR) as per
letter no. JKPCC/NGT 12024/ 5530-
35 Dated: 01-08-2025.

As to whether the old stone

crushers/Ilot and Wet Mix Plants,
which are deficit of citing criteria/
PCDs/PCMs have taken additional
measures as prescribed in the
column 6(i), 6(ii) and 6(iii) of the
revised guidelines including siting
criteria for establishment and
operation of Stone Crushers and
Hot Mix Plants in J&K vide No.37
JKPCC of 2023 Dated 27-02-
2023,issued by the J&K PCC.

Cross check the unit-wise details
of the materials received from the
Directorate of Geology and
Mining Department, J&K with the
records ofthe units and point out
discrepancy if any.

2 (i)

2(ii)

M/s Ghulam Nabi Mir Stone Crusher and Hot Mix plant.
Villa ar Tehsil Ha District Poonch.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025

respectively, as per the TOR.

Operational status: - Operational, at the time of inspection

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (D- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets

enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (iD. Conveyor belts should be proper quality, material instead of used

tyres covered.

- Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials

must be fully covered with the thick sheet of suitable material with adequate

water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water

sprinklers at different points.

- Kindly Note: -
6.1 (i), 6.1 (ii) and 6.1 (iii), are not applicable with regard to the

integrated HMP, however, Drum Type Hot mix plant has inbuilt Cyclone

and Wet scrubber installed, with Stack Height Approx. l5 mtrs.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.

PCC/DO/S amb*S 12024 I 17 4 Dt 12-08-2024.

The details of the materials received by the unit holder from the Directorate
of Geology and Mining Department, J&K which has been enclosed along
with the above referred letter was examined, and the Committee also

collected the record as provided by the unit holder regarding purchase of
raw material through E- challan/portal and details of the subsequent sale

and the same has been enclosed as "Annexure -F" for perusal please.

The committee is of the opinion that boththe records as provided by the

unit holder regarding Sale and purchase and the mining department, may

kindly be forwarded to the Geology and Mining department for analyzing
the discrepancy, if any, as the matter directly pertains to the concerned
department, being subject matter expert.

The Directorate of Geology and Mining Department, J&K in his letter has

mentioned lhat "Used crushed material of own crushers", with regard to
the Hot Mix Plant, thus record not submitted separately to the Committee

I
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M/s Ghulam Nabi Mir Stone Crusher and Hot Mix plant.Village Mangnar,Ilaveli, Poonch

Latitude: 33.751 473
Longitude:74.O65638 : '* '' ., -.i*.{i,'

Elevation: 935.10t5.O0 m
Accuracy:A. 3m .: -
Time: O4-O8 - 2025 16: 44:12
Note: Gh Nabi tr/ir Stone Crusher and HMP-Mangnar-PUBHEFfn @ r'@.
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#

I Terms of reference (TOR) as per
letter no.
Jr(P C C/NG T I 202 4 I ss30 -3 s
Dated: 0l-08-2025.

2 (i) As to whether the old stone
crushers/Hot and Wet Mix
Plants, which are deficit of citing
criteria/ PCDsIPCMs have taken
additional measures as

prescribed in the column 6(i),
6(ii) and 6(iii) of the revised
guidelines including siting
criteria for establishment and
operation of Stone Crushers and
Hot Mix Plants in J&K vide
No.37 JKPCC oI 2023 Dated 27 -
02-2023,issued by the J&K PCC.

2(ii) Cross check the unit-wise details
of the materials received from the
Directorate of Geology and
Mining Department, J&K with
the records ofthe units and point
out discrepancy if any.

M/s Ghai Stone Crusher and Hot Mix Plant.
viil Gund Drun Nallah Kan Distric

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (D- All the dust emitting points like Jaw/Roller Crusher,
Screens/Classifiers must be properly enclosed/covered with GI Sheets

enclosure or of other solid material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). Conveyor belts should be of proper quality, material instead of used

tyres covered.

- Conveyor belts are made of high grade rubber only, and not by the used

tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must be fully covered with the thick sheet of suitable material with adequate
water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water

sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands

already submitted as per the previous report of the Committee vide No.

PCC/DO/Sam ba-S/202 4l 17 4 Dt 12-08-2024.

- The details of the materials received by the unit holder from the Directorate of
Geology and Mining Department, J&K which has been enclosed along with the

above referred letter was examined, and the Committee also collected the record as

provided by the unit holder regarding purchase of raw rnaterial through E-

challan/porraland details of the subsequent sale and the same has been enclosed as

"Annexure -G" for perusal please.

- The committee is of the opinion that both the records as provided by the

unit holder regarding Sale and purchase and the mining department, may

kindly be forwarded to the Geology and Mining department for analyzing

the discrepancy, if any, as the matter directly pertains to the concerned

department, being subject matter expert

- Kindly Note: -

6.1 (i), 6.1 (ii) and 6.1 (iii), are not applicable with regard to the HMPs, however

Drum Type Hot mix plant with APCDs as, Wet Scrubber, Settling Tank, and

Stack Height Approx. 11-12 mtrs was found installed.

l\tw4,"

@
Poonch.
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M/s Ghai Stone Crusher and Hot Mix Plant, Village Gundi Kanakote, Poonch.

Note: Ghai stone crusher and
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Terms of reference (TOR) as per
letter no.
JKPC C/NGT I 202 4 I 5s30 -3 5
Dated: 01-08-2025.

As to whether the old stone
crushers/Ilot and Wet Mix Plants,
which are deficit of citing criteria/
PCDs/PCMs have taken
additional measures as prescribed
in the column 6(i),6(ii) and 6(iii)
of the revised guidelines including
siting criteria for establishment
and operation of Stone Crushers
and Hot Mix Plants in J&K vide
No.37 JKPCC of 2023 Dated 27-
02-2023,issued by the J&K PCC.

Cross check the unit-wise details
of the materials received from the
Directorate of Geology and
Mining Department, J&K with
the records ofthe units and point
out discrepancy ifany.

# M/s Bharat Stone Crusher.
vilt Dara Dulian Haveli District Poonch.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

Operational status: - Operational, at the time of inspection.

Status with regard to the PCDs/PCMs as per the TOR: -

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher, Screens/Classifiers
must be properly enclosed/covered with GI Sheets enclosure or of other solid
material but not by Tarpaulin.

- The Jaw crushers are covered with GI sheets enclosures.

6.1 (ii). conveyor belts should be of proper quality, material instead of used
tyres covered.

- Conveyor belts are made of high grade rubber only, and not by the used
tyres.

6.1 (iii). The conveyor belts provided to carry different grades of materials
must be fully covered with the thick sheet of suitable material with adequate
water sprinkling provided at different points on conveyor belts.

- The conveyor belts are covered with GI Sheets along with the water
sprinklers at different points.

As regards to the Siting criteria, the information regarding the same stands
already submitted as per the previous report of the Committee vide No.
PCC/DO/Samba-S/202 4l 17 4 Dt 12-08-2024.

The details of the rnaterials received by the unit holder from the Directorate
of Geology and Mining Department, J&K which has been enclosed along
with the above referred letter was examined, and the Committee also
collected the record as provided by the unit holder regarding purchase ofraw
materialthrough E- challan/portaland details of the subsequent sale and the
same has been enclosed as "Annexure -H" for perusal please.

The committee is of the opinion that both the records as provided by the unit
holder regarding Sale and purchase and the mining department, rnay kindll'
be forwarded to the Geology and Mining department for analyzing the

discrepancy, if any, as the matter directly pertains to the concerned
be SU ect matter

2 (i)

2(ii).
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M/s Bharat Stone Crusher. Village Dara Dulian, Haveli, Poonch

al

I

null
185101, , 185101,
Lat 33.750979o Long 74.048755'
O4lO8l2O25 04:34 PM GMT +05:30

OPS ilap Cam.rag

a

t-l: TA
L

L
tr

#
-l

GPs lrlap Camera

nu ll
185101, ,185101,
Lat 33.7507 27" Long 7 4.048486'
0410812025 04:33 PM GMT +05:30

,

aI

fr,
;- -l

_-J.

v

*., I

---

t

G6ogle

t

642



of reference (TOR) as per letter
no. JKPCC lN GT 12024/5530-35 Dated :
01-08-2025.

Terms

to whether the old stone crushers/flot
and Wet Mix Plants, which are deficit of
citing criteria/ PCDs/?CMs have taken
additional measures as prescribed in the
column 6(i), 6(ii) and 6(iii) of the revised
guidelines including siting criteria for
establishment and operation of Stone
Crushers and Hot Mix Plants in J&K vide
No.37 JKPCC of 2023 Dated 27-02-
2023,issued by the J&K pCC.

As

Cross check the unit-wise details of the
materials received from the Directorate of
Geology and Mining Department, J&K
with the records of the units and point out
discrepancy if any.

# NI.ls 79 RCC GREF Stone Crusher and Hot Mix plant.
ViII Durn Nall District Poonch.

Status report ofthe unit, inspected as on 04-08-2025 and 05-08-2025
respectively, as per the TOR.

O;lerational status: - Non Operational, at the tirne of inspection.

Status with regard to the PCDs/pCMs as per the TOR: _

6.1 (i)- All the dust emitting points like Jaw/Roller Crusher,
Screens/classifiers must be properly enclosed/covered with GI Sheets
enclosure or of other solid material but not by Tarpaulin.

- The Jaw crusher is partially covered with GI sheets enclosures.

6.1 (iD. conveyor belts should be of proper quality, material instead of
used tyres covered.

- Conveyor belts are made of rubber, and not by the used tyres.

6.1 (iii). The conveyor belts provided to carry different grades of
materials must be fully covered with the thick sheet of suitable material
with adequate water sprinkling provided at different points on conveyor
belts.

The conveyor belt is not covered with GI sheets along with the water
sprinklers at different points.

As regards to the siting criteria, the information regarding the same
stands already submitted as per the previous report of the committee
vide No. PCC/DO/Sam ba-S/202 4t t7 4 Dt 12-08-2024.

The Directorate of Geology and Mining Department, J&K in his
letter has mentioned that "Road side cutting using for crusher',,
however, the record of the raw material used was not provided by the
CREF authorities to the inspecting Committee.

2 (i)

2(ii).
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M/s 79 RCC GREF Stone Crusher and Hot Mix Plant. Village Durngli Nallah, Poonch.
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Anr're*wrt-5

Jammu and Kashmir pollution Control Committee
Pa.ivesh Bhavan Foresl Con prex ll Srtt< Factorv Roao
Transport Nagar Jammu .80 006 ll Ra,bagl. Sirnagar. .190 008

Tet - 0j91,2476927, mait mernbersecrelaryjkspcb@gmait com

M/s Mohd Yousif Stone Crusher,
Village Dingla/Janyar poonch,
District Poonch.

No.: Ir.peclAJ l-lfo$6ql>q-n Dated,, L1-ot->or.{-
subject: Notice for levying of Environmental compensation for extraction

of excess Minor Minerals,

whereas, in compriance to the directions of the Hon,bre Nationar Green
Tribunal Principal Bench, New Delhi in o.A. No. 6s3 of zoz4 titred yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt, z4_o4-
2025' has directed Jammu & Kashmir pollution control committee to file
compliance Report within four weeks and;

Whereas, Hon,ble NGT it is order dated 24-04_2.'25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K porution contror committee and also f e
response; and

Whereas, Director, Geology and Mining Department J&K was requested to
share the deta,s of the stone crushers in respect of (a) source of the raw materiar
(b) Name of the mining Blocks and (c) Quantum of the raw materiar consumed
during last one year i.,e from r., lanuary, 2.,24 to 3r.t December, 2024 vide letter
No. JKPCC/SC/ 0A-653/zoz4/273 dated 16_05_2025; and

whereas' Department of Geology and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was 93.97 MTS on
Department portal was found excess with the physical quantity, which exceeds r50
MTS; and

Whereas,

is proposed

Compensation as

to proceed legally against you
per the guidelines of Central

and impose Environmental

Pollution Control Board ,

Tribunal for said

in terms of Hon,ble NGT directions and rules governing the subject,it

covernment of India, dury approved by Hon,ble Nationar Green
violations.
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r
Now' therefore, take this notice show cause within 10 days from its issuance,

as to why Environmentar compensation be not levied upon you for extracting ofexcess Minor Mineral of 95o MTS, failing which the order for levying ofEnvironmental compensation as per prescribed guiderines and directions of theHon'ble NGT against you without further notice.

,,Issued with the Approval of the Competent Authorit5r,

';::r#'klk
copy ro the :- ;H:'secretary' ), ' &'r t-
t' 

l::::*#:,",:T.. Pollution control committee, Jammu, ror inrormation and

ii) 
::::"r'"";X'"?',','"t":' 

Pollution control committee, poonch for information and
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Jammu and Kashmir pollution Control Committee
Panvesh Bhavan. Forest Comptex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh. S;rnagar, t90 OO8

Tel - 01 91-2476927; mait - membersecretaryjkspcb@gmail.com

M/s Ghai Stone Crusher,
Drungli Nallah Gundi Kankote poonch,
District Poonch.

'" ,tppeolrrr/fO Se \!owln*7f out"a,, lb- a - )o xS

subject: Notice for levying of Environmental compensation for extraction
of excess Minor Minerals.

whereas, in compliance to the directions of the Hon,bre Nationar Green
Tribunal Principal Bench, New Delhi in o.A. No. 653 of 2o,,4 titled yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt. z4-o4-
zoz5. has directed Jammu & Kashmir pollution control committee to file
compliance Report within four weeks and;

whereas, Hon',bre NGT it is order dated 24-.,4-2.,25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K pollution control committee and arso file
response; and

Whereas, Director, Geology and Mining Department J&K was requested to
share the deta s of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Blocks and (c) euantum of the raw material consumed
during last one year i.,e from r't lanuary, 2.,24 to 3r.t December, 2024 vide letter
No. JKPCC/SC/0A-653/ zo24/ 273 dated 16_o5_zoz5; and

whereas, Department of Geology and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was 456 MTS on
Department portal was found excess with the physical quantity, which exceeds
85oo MTS; and

Whereas, in terms of Hon,ble NGT directions and rules governing the subject,
it is proposed to proceed legally against you

Compensation as per the guidelines of Central

and impose Environmental

Pollution Control Board
Government of India, duly approved by Hon,ble National Green Tribunal for said
violations.

*V,,r-
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Now, therefore, take this notice show cause within ro days from its issuance,
as to why Environmentar compensation be not revied upon you for extracting of
excess Minor Mineral of 95o MTS, failing which the order for levying of
Environmentar compensation as per prescribed guidelines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval ofthe Competent Authority,,

O60^^-l-
(GhanstrS'm Singh), JKAS
Member Secretarv- ^ 'r

JKPCC. " L) € Ir-
Copy to the :-

i) Regionar Director, pollution contror committee, Jammu, for information and
necessary action.

ii) Divisional officer, porution control committee, poonch for information and
necessary action.
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Jammu and Kashmir pollution Control Committee
Paftvesh Bhavan Forest Co.nolex ll Srtk Facrory Road
lransport Nagar Jammu 180 006 ll Rajbagh Sr]nagar .190 

OOB
Tel. 0191-2476927i majt mernbersecretarykspcb@gmai com

M/s Masood Stone Crusher,
Village Kalai Haveli poonch,
District Poonch.

No.:lLa?e\lU1lfOn,fihN/ tff-rl ru,"o,, !5-ot-ro:,s
subjectr Notice for levying of Environmental compensation for extraction

of excess Minor Minerals.

whereas, in compliance to the directions of the Hon'ble National Green
Tribunar principal Bench, New Derhi in o.A. No. 653 0f 2,c,24 titred yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt.24-r,4-
zoz5' has directed Jammu & Kashmir porution contror committee to f,e
compliance Report within four weeks and;

whereas, Hon'bre NGT it is order dated 24-.,4-2.,25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K pollution contror committee and arso file
response; and

Whereas, Director, ceology and Mining Department J&K was requested to
share the details of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Blocks and (c) euantum of the raw materiar consumed
during last one year i.,e from r.t;anuary, 2..24 to 3rrt December, 2024 vide letter
No. JKPCC/SC/0A-653/2024/ 273 dated 16_05_2025; and

whereas, Department of Geology and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was 7600 MTS on
Department portar was found excess with the physical quantiry, which exceeds 500
MTS; and

Whereas, in terms of Hon,ble NGT directions and rules governing the subject,
it is proposed to proceed legally against you and impose Environmental
Compensation as per the guidelines of Central pollution Control Board ,

Government of India, duly approved by Hon,ble National Green Tribunal for said
violations.

q$t^*-
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Now, therefore, take this notice show cause within ro days from its issuance,
as to why Environmental compensation be not revied upon you for extracting of
excess Minor Mineral of g5o MTS, failing which the order for levying of
Environmentar compensation as per prescribed guidelines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval of the Competent Authority,,

ror,"'rffiktgk,
jfi?:* secretar,' 2-) - ts' ar

Copy to the :-

i)

ii)

Regional Director, pollution Control Committee, Jammu, for information and
necessary action.

Divisionar officer, polution Control committee, poonch for information and
necessary action.
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Jammu and Kashmir poltution Control Committee
Pafivesn thavan Foresl Comptex ll Srtl Faciorv Road
T.ansDo( Naga.. Jarnrru. 1BO 006 ll n"]o"gn. S',,n"-g=;. rgO OOeIe A191 2416921 mail membeBecrelarykspcb@gmail corn

M/s Chesti Stone Crusher,
Village Drungli Nallah, Gundi Mandi,
District Poonch.

No.: f, F0k{Uslrsa$gg/ors/af->ro Dated,, >3 ^o\-)ax*
subject: Notice for lelying of Environmental compensation for extractionof excess Minor Minerals.

whereas, in compriance to the directions of the Hon,bre National Green
Tribunal principal Bench, New Delhi in o.A. No. 653 0f 2.,24 titled yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt, z4_o4-
zoz5' has directed Jammu & Kashmir porution control committee to f,e
compliance Report within four weeks and;

whereas, Hon',bre NGT it is order dated 24-.,4-2.,25 arso directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K pollution contror committee and also f,e
response; and

Whereas, Director, Geology and Mining Department J&K was requested to
share the deta s of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Blocks and (c) euantum of the raw material consumed
during last one year i.,e from r., lanuary, 2.,24 to 3r,r December, 2024 vide letter
No. JKPCC/SC/ OA-653/2024/273 dated r6-o5_zoz5; and

whereas, Department of Geology and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was S3oo MTS on
Department portal was found excess with the physical quantity, which exceeds goo
MTS; and

Whereas, in terms of Hon,ble NGT directions and rules governing the subject,
it is proposed to proceed legally against you

Compensation as per the guidelines of Central

and impose Environmental

Pollution Control Board
Government of India, duly approved by Hon,ble Nationar Green Tribunal for said
violations
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-

Copy to the :-

i)

ii)

Now, therefore, take this notice show cause within 1., days from its issuance,
as to why Environmental compensation be not levied upon you for extracting of
excess Minor Mineral of 95o MTS, failing which the order for levying of
Environmental compensation as per prescribed guidelines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval ofthe Competent Authority,,

q60rq-O.^r-.
(chansham Singh), Jf\AS

jH:::' secretar,' :i's' as

Regional Director, pollution Control Committee, Jammu, for information andnecessary action.

Divisionar officer, polrution control committee, poonch for information andnecessary action.
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Jammu and Kashmir pollution Control Committee
Panvesh Bnavan Foresl Cornpiex ll S.tk Factorv Road
Transoort Nagar. Jammu tBO 006 ll RalUagh Srrnaga. 190 008

Tet 01 9j.24 76927; mait . membe6ecrelaryjkspcb@grn art.com

M/s Bharat Stone Crusher,
Village Dara Dulian Tehsil Haveli,
District Poonch.

N", Xb?e+bslrsafrtrq/oxflxt-tS Dated,, L\ -o1 - to)$
Subject: Notice for levying of Environmental Compensation for extraction

of excess Minor Minerals.

whereas, in compliance to the directions of the Hon,ble Nationar Green
Tribunal Principal Bench, New Delhi in o.A. No. 6s3 of 2,.,24 titred yasser Farooq
Khan Versus Union Territory ofJammu & Kashmir & ors in its order dt, z4_o4_
zoz5. has directed Jammu & Kashmir pollution control committee to file
compliance Report within four weeks and;

whereas, Hon',ble NGT it is order dated 24-c,4-2c.25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K pollution control committee and also file
response; and

Whereas, Director, Geology and Mining Department J&K was requested to

share the detaiis of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Blocks and (c) euantum of the raw material consumed

during last one year i.,e from t't lanuary, 2c24 to 3r.t December, 2024 vide 1etter

No. JKPCC/SC/ O A-653 / 2c24 / 273 dated 16-o5-2o2s ; and

Whereas, Department of Geology and Mining Department after conducting

the site inspection of your stone crusher among others have reported that the

available legal quantity for extraction of Minor Minerals was 8399 MTS on

Department portal was found excess with the physical quantity, which exceeds

r25o MTS; and

Whereas, in terms of Hon'bie NGT directions and rules governing the subject,

it is proposed to proceed legally against you and impose Environmental

Compensation as per the guidelines of Central Pollution Control Board ,

Government of India, duly approved by Hon'ble National Green Tribunal for said

violations,

e6%'-
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Now, therefore' take this notice show cause within 1., days from its issuance,
as to why Environmentar compensation be not revied upon you for extracting of
excess Minor Mineral of 95o MTS, failing which the order for levying of
Environmental compensation as per prescribed guiderines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval of the Competent Authorit5r,,

6rVV(r*--
(Ghansham Singh), JKAS

Y."_T!". secretary, 2) . g. }s-
]KPCC.

i)

Copy to the :-

ii)

Regional Director, pollution Control Committee, Jammu, for information and
necessary action.

Divisional officer, porlution control committee, poonch for information and
necessary action.
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar Jammu, 180 006 il

Silk Factory Road
Rajbagh, Srinagar 190 OO8

*"., tto?9ls s I zsoraw/orrA\ - tt >t-ot*)45)B

M/s c.N, Mir Stone Crusher,
Village Mangnar Tehsil Haveli,
District Poonch.

it is proposed to proceed legally

Compensation as per the guidelines

Tel - 0191.2476927; mail membelsecrelarykspcb@gmait.com

against you

of Central

and impose Environmental

Pollution Control Board

Dated"

Subject:

Whereas, in compriance to the directions of the Hon,bre National Green
Tribunal Principal Bench, New Delhi in o.A. No. 653 of zoz4 titred yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt,24_C,4_
zoz5. has directed Jammu & Kashmir polrution contror committee to file
compliance Report within four weeks and;

whereas, Hon',bre NGT it is order dated 24-c,4-2c.25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K polrution control committee and also file
response; and

Whereas, Director, Geology and Mining Department J&K was requested to
share the details of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Blocks and (c) euantum of the raw materiar consumed
during last one year i,,e from r., yanuary, 2..24 to 3r't December, 2024 vide letter
No. JKPCC/SC/ CA-653/2024/273 dated 16-o5_zoz5; and

whereas, Department of Georogy and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was 16944.576 MTS on
Department portal was found excess with the physical quantity, which exceeds 95o
MTS; and

Whereas, in terms of Hon,ble NGT directions and rules governing the subject,

Government of India, duly approved by Hon,ble National Green Tribunal for said
violations.

96b",,-

Notice for levying of Environmental Compensation for extraction
of excess Minor Minerals.
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Now, therefore, take this notice show cause within 10 days from its issuance,
as to why Environmental compensation be not levied upon you for extracting of
excess Minor Mineral of 95o MTS, failing which the order for levying of
Environmental compensation as per prescribed guidelines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval of the Competent Authority,,

("h"".#,k$ftfr,
Member Secretary, >b. $. 7f
JKPCC.

Copy to the :-

i) Regional Director, polrution contror committee, Jammu, for information and
necessary action.

ii) Divisionar officer, polution contror committee, poonch for information and
necessary action.
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Jammu and Kashmir pollution Control Committee
Panvesh Bhavan Forest Comptex ll Silk Factory Road
lransport Nagar, Jammu. igO 006 ll nalOagh. Srinagar. i90 OOg

Tel - 01 91-2476927i mait , membe.secretaryjkspcb@gmail.com

Subject:

ruo.: l1cgt1/t:ff zst[6 gvfu/X1-r31 o","0, >s -ot - )i)J-
Notice for levying of Environmental compensation for extractionof excess Minor Minerals.

M/s c.N. Mir Stone Crusher,
Village Mangnar Tehsil Haveli,
District Poonch.

whereas, in compliance to the directions of the Hon,bre Nationar Green
Tribunal principal Bench, New Derhi in o.A. No. 653 0f 2,.,24 titled yasser Farooq
Khan Versus Union Territory of Jammu & Kashmir & ors in its order dt.2,4_04_
2025, has directed Jammu & Kashmir pollution Control Committee to file
compliance Report within four weeks and;

Whereas, Hon,ble NGT it is order dated 24-.,4_2.,25 also directed Director
Geology and Mining Department Jammu & Kashmir to forward the requisite
information to the Member secretary, J&K pollution control committee and also file
response; and

Whereas, Director, Geology and Mining Department J&K was requested to
share the deta s of the stone crushers in respect of (a) source of the raw material
(b) Name of the mining Brocks and (c) euantum of the raw materiar consumed
during last one year i.,e from r.t lanuary, 2.,24 to 3r,t December, 2024 vide letter
No. JKPCC/SC/ 0A-653/2024/273 dated 16_o5_zoz5; and

whereas, Department of Georogy and Mining Department after conducting
the site inspection of your stone crusher among others have reported that the
available legal quantity for extraction of Minor Minerals was 16944.576 MTS on
Department portal was found excess with the physical quantity, which exceeds g50
MTS; and

Whereas, in terms of Hon,ble NGT directions and rules governing the subject,
it is proposed to proceed legarly against you and impose Environmentar
compensation as per the guiderines of central polrution contror Board

*V^r"-
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Government of India, duly approved by Hon,ble National Green Tribunal for said
violations.

Copy to the :-

Now, therefore, take this notice show cause within 10 days from its issuance,
as to why Environmentar compensation be not levied upon you for extracting of
excess Minor Mineral of g5o MTS, failing which the order for levying of
Environmental Compensation as per prescribed guidelines and directions of the
Hon'ble NGT against you without further notice.

"Issued with the Approval of the Competent Authority,,

*0.t Q".,'a-
(chansham Singh), JKAS

Y-:T!"r secretary, 2i.8. Ij_
JKPCC.

i) Regional Director, pollution Control Committee, Jammu, for information andnecessary action.

Divisionar officer, porution control committee, poonch for information andnecessary action.
ii)
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